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Order

Learned counsel for the respondents has brought to the notice of the Bench theorder dated i5-01-2015 and has argued that the company petition has in fact beenrendered infructuous for the reason that in terms of the order dated 15_1_2015, aresorution by unanimity of the Board was passed and nothing remains to be adjudicatedthereafter. ,.,
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z. However, Mr. virender Ganda, rearned senior counser, has argued that all the

itemsofthereso|utionshavenotbeenadheredtoandadditiona|documentshavebeen
filed concerning violations in i"+ttt of the resolutions' According to Mr' Ganda' the

matter needs to be argued'

3, In view of the above, we grant a weeKs time to the respondents to file any

response to the documents filed by the petitioners'

List for arguments on 26'10'2016'
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